IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDZRABAD BENCH :
" AT HYDERABAD

- DA NGOs.1754, 1755, 1756, 1757, 1758, 1759, 1760, 1761,

1762, 1763, 1764, 1765, 1766, 1767 of 1998,.0A 55, 56,

57, 58, 59, 180, 142, 409 & 410 of 1999,

BAT= OF GR77°R.: 19th March, 1999.

' DA 1754/98
Betueen:-
- * . - . . !
1« S.Raja Babu 7. Jayantha Rao
20 IG-S.Chalam ) B- ’-AQH'SUribabU
- 3.. S.yeeranna - ‘9., P.Baburao-

4., K;Subbafao . “10. . (.hp@nakumar ‘

5. P.V.Y.Subbarayudu 11. M.Hanuma Reddy |

6. NeVsUeSo.Murthy " 42. D.V.S5.S.R.Patnaik " :
) e n'e . Applican tS
. And S K

1. Union of India, rep. by its Chairmanf' o
© Telecom Commissiaon, Sanchar Bhavan, flew Delhl.
2., The Cchief Gcneral Manager, Telascommunisations,
- Aopl:ir0189 H}’dEI‘ab:—Jd. .

3. The General Managsr, Tslscom District, Guntur,

. Chandramouli Nagar, Guntur. -
" 4, ,The Yglscom District Manager, Rajahmundry. .
B . - - ...  Raspondents

=

GA 1755/98

1. M,Kesava Kumar o 11+ -+P.Narotham Reddy
2. Bommareddy 12, V.5udhakara Babu

14. G.Janardhan

15.*”C.Pandu

‘4. C.V.Ratnam

Y 5, M.Nagesuar Rao _
16. M.Prameela

17 K.Anant Raj
18. Ch.Ram.3Sai
19. D.Manjuba

10 h.Devender ' - 20, Y.ﬁ.Nagabhughanarao
e - oL ~ )

6. GefsReMani
7. G.Surender
8. N.S.S.ﬁangarao
9, T.V.N.Pavan Kumar

(A-1, A-2;5 A-3 etc. numbered within ‘brackets refsr
to the 'Annexures' accompanylng the 0.ASe) . - -

TR



21.

22,
23,
24.

254

26,
27
28,
20,
30,
31

3«
35.
. 36.
a7.

38.-

39,

40. 5

56.
57
8.

) Pollag

P-Ledl\ﬂ

“GelNe

“C.laxman Dass.

Shaikx Muﬁiuddin :
Ye Nadhusudhnn Qam.
Satys nﬂnl
Md.AGOUl Rafssg.
A.Prem Aqaﬁd",
Smt.R. Sadhana . -
A.Chandra:ﬂﬂuli._
Ch.Réjasakhgra'ﬂsdﬁy'
S;SDmaiéh o
. SJTDjini )

T H.Da Nallesuarl

Arlshncrcddy

i Sauy*narayana'

K Shankaraiah.
Y.Malllk:njunzpéo .
P, an jireddy
aaganﬁath
P'U.IndiQm ~amena
maomﬂlan |
Kol . Hallasham
Jayesri

5.Nageswsra 2a0 .

lj-GiI‘idhar Raj

G.Remulu

Arun {umarm

Md. Iftakoruddin
M.Surender Raddy -
S.Shakira ‘Begam ' 1
Va Lakshml Prasunné'
U.lhandaua hrlshna

SmL.h.,aJanlAKumarl

Smt.K.Padmasraee -

5.Rama Kumar
A.2sraiah
Y.Nagaiah -
5.5uryaprekash

G.Rajaeshuar

59,
'60:
61
62
. 63.
64

55.

B6.

674
68.

69.
70. .
i? 1 .- ,.‘-4

72,

73 .’
74,
75,

76.
77

78.
79"0

80,

8.

82,
. 83,

B4 .

'B5.
8’6.5
“87.

88,

89, -
90.

91.

‘92,

093,
94.
95,

96,

~

- A

P.Shanker

-Dasarath

,A:Mohan T

Rah:emuddln ;

A. Da/gnand

U.Hanuma nuhu
‘K,Suﬁbaraas-z -
"JiRanganayakulu

3.y.8hanu “rasad’
. 5ubbadra” -
ch.Radha ‘Murthy °

4%\« Subrabhmanyam |

¥rishna

n.Manohar

M.Durgazpraséd Reddy
A.Raghupathi Reddy

G.Yesuratnam
‘DyRamesh’ Sabu

‘M. yankateswarlu

2.S5ubbaiah

%.Subramanyaswari

‘M. He Amed Siddiqui -

D:Kusuma Kumari

G«.5arala

B.Gopi Krishna 220

C.Krishnarao
ch.Murali Krishna
Smt.Soubhagyam
A.S.H.Prasad

hmgﬂgpkatesuararan'

.SR;Mésum_

K.Pre Sad
T-Rﬂdhu
Md.Misor Ahmed

Raman |

R.3.Ravishankar

5,yenkatssuaramma

_M.Sreenivasa Reddy -

"\.Sfagdharan

;¢1Jr"
X



97.
98.
99,

100,

107,

102.

103,

104.

105.

106 .

107.

108.

109.

110.

111.

112:

113.

114

115.

116.

117,
118.
119.
120,
121
122.
123.
124 .
125.
126.
127

Y.5,Ashok Kumar

Vi jayakumar Pillain
T.A.5.Sundaram

K. Sriharl
A;Satyanarayana
Sangestha Ghaosh Moy
P.Nagamani
A.V.Vijayalakshmi
B.,Ramesh Jabu
R.Bhagyavathi
D.Hanuma Bas
P;Sriniyas
I.Vijayakumar
R.S.Narahari Rao
'p.Bale Yesranarayana
K.Lakshminzrayena -
A.Padmaja -

G.Ratna Kumaril
S5.Naga Mallaswari .
C.Lakshmamma
C.Y.Hanumzantherao
K.Gambz Murtny
T.Praokash Rao
K,Sambasivarza
A.fnanthaiah
M.Kenaka Durge:
K.Pfa?ulla Kumnari
K.Seetaramuly
NelLakitha
M.Shakuntala

K.S5rinivasa: Rao

And

© 128.

129,

- 130.

131,
132,
133.
134.
135.
136.
137.
138.
139.
140.
141,
142.
143
144,
145.
146.
147.
148.
145.
150.
151,
152,
153.
154 .
155,
156.
197.
158.
159,

f.RamakrishnaraD'
J.Sreenivasulu
R.Swedershan
TeN.Mzallikar junarao
S.Nagasuararad
T.Praphakar
N.Kabesr Das
Y.Srikanth

6 .Kumar

S.A.Quadri
Ch.Janerdhan Reddy
K.Laksnmi Yandhani
YAYKRS S5al Prasad
TBVYS Devasahayam
T«Malleswararao
Ch.Ramal ingaiah
Ch.V.5astry
K.Kishor Kumer
M.Rajendra Reddy
Md.Ankushawali
D.5an jesva

D.Lingamaiah

.8.Jayarao

K.Ramesh
G.5rinivas Rao

P.Krishnziah

Me Sudheer

A.\Vljayabhaskararao
R.5atyanarayzana
A.Vijeyakumar
R.Nagabhushanam

KeY.Rama Prasad

- Rppiicaﬁts

Union of India rep. by its Chairman,
Telecom Commission, Sanchar Bhavan,

New Delhi - 11C 007.

AP Circle, Hydoirabad.

The'Principal fGensral Manager,

Hyderabad.

Telecommunications,

The £hizf Genercl Man ager, Telecommunications, .

.o Respaondents

ees 4f-




*  Union of India rep. by its Chairman,

. - ¥ 43

L] ” - - ’;} i-:‘

DA 1756/98. " ' _ - _ ~ ]

’ T ) T ) 3

Ts - B;Uenkatalﬁaju "
2. A.M,Samad ' : :
.. 3. . S.M.Gaffoor . N ... nApplicents -
And i

Telacom Commission, Sanchar Bhavan,

New Delhi - 110.001. - - y :
The ChleF General Man ager; ‘ : .
Telecommunications, A. PiCircley . - e

HydErab :ldtr .

The. Gpneral Managsr, Uarangal Telecom .’
Area, Podduturi Complexg II Flnar, -

-Hanumakonda.

~

22:

4; The Tslacmm D;Strlct Managcr, leamabdd. i}
" ' . L. Raspondénts,.
) . R .;‘ . R
-BA_1757/-98 ' e
17 D. Uenkﬁtcsuararao . 23, M. Vigor Babu
2. - A.Mohan Reddy - 24, K.Sreerama. murthy
_31 P.R. quhusudhun : 25._.Gh.5r1n1vasarao o
4. N.Koteswararao : . 26, fMd.Ibrahim: Salim h -
5% ‘G.S%EthErQMB;GhL‘ ﬁ . ‘2?;' D.Gopalaraﬁ )
6; P.Ramu Reddy - | . 28; N.Gaﬁaghauendrérao -
7. P.R.K.Nohen_ﬂao'_l - 29, K;Jgpthiraméyai '
’wQB: -M.Saﬁyam"_ ;-‘  . 30. R. Narasim%arab' - ) _ -
9. EK.Ramsmohéherao ) _ 31, U.Duarukanath ‘
10. P}Sgtyéﬁa}ayaha:!‘: - 32, -U‘HemacQandrarao
11.° T.vasudevsrsa - C 33, Ve S.Naik
120 K.Satysnarayana : ' 34. P.yseraiah
13+ V. Uankatcsuuraraa : " 35.. K.Changal Rao
14. T.L.Narayana - - o " .36. _N.Hagesyararao
15. NSC 8ose : © 37. Sk.Dastagiri:Basha
46. A.Madhavarac . 387 M.Sudhasekhora -Chowdary ]
47. P.Purnima - _ 39. J.Chandra Mohan A
{80 G.Mani . ' | _ 40, D.N&gi Reddy
19, M. ‘Sharvar Ali . 41. J.Subbaizh’
20. Tichenchuramaiah 42, SeV.K.Visuanath
21. “K.y.Krishnjirao o 43. K.Love Kumar
P.Uenkutasmgraram-— N

U BPBLILAWTS -

- o ) ‘ . 5/_;



And -
. 1
4. Union of India, resp. nhy its Chairman,
Tzlecam Commission, lanchar Bhavan,
New Deihi - 1710 031.

2. Thz Thizf fenzrsl Managar, Telacommunicetions,
AP Cirels, Hyz2rcbod. '

3, Gzneral Manrcoer, 1slacom District
K b ]

Chandramouli Macsro, Juniura

4. The Teiecom Dis rict Meneager, Guntur.

\

+es [espondsnts

0a 1758/98

1. \V.fsnikyalarzo 22, 3.Krupakar
2; D.Kameswararso 23. B.Balanagareju ,
3. M.Vyenkataiah . 24, Vy.Srinivasarao . |
4. P.Prasadarao 25. N.Jayasree
5. S.VU.Ramana Haik 26. K.Adinarayana
6. ¥X.M.Saonkaraish 27. A.lssac
7. Bl.Yijaya Lakshmi 28. F.Nagandram
8. M.Saznthe Kumerd ‘ 29. M.Ch.Khasim Paeran
9. S.Md.Heneef 30. M.Rangaiah
10. S.Ranga'Suamy 31. NeWegabhushanam h
11. pP.<rishne Murthy  32. K.Ranganna -
12. K.pagabhushznam 33. 5.5oukat Ali
13, M.Rajagopolachari 34. J.Padmajs
14, D.Yenkateswarlu 35. M.Tbalah
15, Z.Rangasuamy J6. M.7anga Reddy
16, 1{f.7ango Jwamy 37. K.Ramasuarappa
17. P.Kasalah ) 3B. S5.A.Sammad
18. M.Madhaycra] 39. G.Mahandra
19, A.Siva Negaiah 40. Y.3hyam Prasad
20. HK.VYseranna 3stty 41. Ch.yYsnkata Rathnam
21. T..ongansyulu '
' . »-. Applicents

And

1. Union pf India, rep. by its chairman,
Telecem Commission, S5anchar Bhavan,
Nagw Delhi - 110 0C1.

2, The Shief Grnszr.l Manzgor, Tslecommunications,
© AP Circla, Hyd.rabad.
3., Thz Genercl ‘onrgsr, Hydorabosd Telecom drea,
11 Floor, =74 Compound, Secunderabad.
4. Tzlecom Discrict Mznzger, Kurnool. :
: .e. Ragpondsnts
e

, ' ... B/=
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DA 1759/98 _ : | , o
- T T . ’ RN
1. M.Jagadsshuar 7. HM.Esuarsizh L ey
2y M Lingaiah © 7 . 18. Shaik TaPazzul Hhssain . .
3, K.,.ﬂij ay Sgnkc; . 19.- K.Ram Mohan.’ Rao . o [
. 4. G.Kuhor .+ 20. “Negslli Mohan Raj. . . P
_5; R,Uénumedhau‘ ' . .21. * ¥.Cheralu.- . i | ; N "
: 6. Bfgbji‘géddy' ' 224 £hintam Madhu qudhan . '
ta. Ch;sgmaiah-f' _23{ Kokkonda Sri Ramamohan Rso s
B A.ﬁandhﬁf RE0 : 243 'G.Sa@uel" - ' 3
g, p aalman D - 2543 Sfﬂauindér, e '
10. H.Anzndam . ‘ 26 ~.5arangapani’ :
1. Yakkantngohdz;néahy' T 274 IsBenkarciah . - r !
. 712, U.Subbafad 28 Pilsadan +. 0
R 13. ’‘Gulam Ghousg SN P, 28 M‘athUpathi . .
14, P humarasuamy Ao 300 Kingalal ) o
: danaa _ Uk ... 31.°, K.Raja Ratnam . ' 1
- 153 A.SrEe dange raD T . rendl S
b B Swam I o - :
! B- a y .- ' , ,_ ' “sa mppllc-l’lta .
. .\_ . 'u ' . Ve . LN o
ﬂnd ' S .
’ . . - . :
1. rdnlDﬂ of Indla, rapa.by 1ts Chdlrman,\.f“" v . _ .
N Telzcom Commission,  Sanmchar Bhavan, = ’ S oo
New -Dalhi ~ 110 001+ } ‘ T S
- 20" Tho Chi&f Genercl Moneger, - - , 2 |
,TElEqumdﬂlCdtlTﬂS, ?Q “ircle, o ’ g
. » iydurab—‘dl ' ' M . . Al .. - 1 - L] ‘I
i, The Gensral Manags r,.U‘rangal Telscom . . _ o
: ‘ Area, Podduturi- Complex, 11 Flcor, - N . .
: Henumakonda., . - . . o V : . "
T \ : .
. 4. T@lecum Dlstrl ﬂﬂnﬂo r,\Jcrﬂngal, R . - -
. .- Near KMC ' ' - ;i+ Respondsnts ’ ;
, L A AR A s r Lo : _
. baaven/ss - “ L o ) ,
A 1. N.ysnkotesuararao : . 13. GeRonadhir B ‘ :
‘. 2. Y:Jalandsr Reddy - 4. Nda Saleem S - 4
3. M.Srinives supte 18, D,Bhorat Kumﬂr oL CR
. 4..-Nayasuraa . '/: 16. Q.Eﬁandramquli‘ f
5.7 AiNarasinha o~ 0 " 17, B.Krisbnarao. . .
5 R o ) . ' - . \
| 6. 'K.Prssadarag’ - 18,7 P Prephakararas. -,
7. Gulem fustefo’ .. 7 18. P.mallaiah S
C 8. Mva nka caram,”cddy - 200 P.3rinives Rag ’ )
P A R X - . ] n
' 9. FeV. Ramanglﬂh o ."21' KeRajababu L .
“ 1UJ}'8.“ﬂrn81nhurno 22. S.Yadogiri L _
» . e fy e i . E
1T.. K.Kotrcuﬂraruu ’2?' iLingaian : : o
' 420 T reen1Uﬂ u ' 24. Rebslli srinivas .
. ; - . o ' ) . 7/; ;
P - _ : d i
- 11 _ r A\ - :;
: : N ' ) i,
. 1 K ! P ! ) ' ' 4 I
; T Y IR ' ‘ ¥
v ‘ ‘ SN |




A o

¢
oo T oa
25, M.Hari Sager 33. K.Srinivase Murthy
26. K.Lakshmi Honths Reddy 34. X.Gzlval Raddy
27,  H.Garv2sunrirao 35. f.Anjaiah ‘
28. 9O.Rasool : 36. J.7emulu
29, 5.3hukur J7. WK.A.Ramarao
30, ~.cheokrapani
‘31, U;?énkatasuarlu _ ' ... Applicants
32, G.Gansgsh ,
And
1. uUnion of Indiz, r=p. by 1ts Chaifmaﬁ, ’
Telacom Commission, Sznchar Bhavan,
Naw Delhi.
2. .The Chiegf Sencral Manoger, Telecommunications,
AP Circla, Hyds-abod.
3. The Gensrsl-Moncger, Warangal TelscoOm irea,
Padduturi Zomplax, II Floor, Hanumakonda.
4, The ¥elecom District Manegzr, Nalgenda.
.»s RESOONDENTS |
ga 1761/98
1. .B.Mcllaiau . : .. 22, \V.Ngerajo
2. A.anjaiah ' . 23, Re.Chonder Rao
3. S.Satyanarcyano ' o4 Md.Magdoam Mohiuddin
4. K.Rajander g 25. M.Suryachander Rag
5. MNMd.Vazcer | ” 26. K.3havoni
6. G.Manchar o 27. V.Srinivas Reddy
7. G.Laxminarcsaziah . ' 28. B.Rajelah -
8. '5.P.Mzhaboab ' 29, Y.Nsrzsimhasucmy
9, T.,dnasksr Readdy. : Bd. T.Kishore Kumar
40, M.Narasiah _ i1, K.Josna Grace
11, Q;Ramaprasad ‘ 2. K.Yenkatzswarzrao
12. A.Yenkataiah o 33. T.Kashaiah
13. G.Gangadhar , 34, D.Laxmaiah
14. Ch.Srinivas Gandil 35. K.R.Raoctnakar zju
15. Md.Yousuf _ A6. G.Satyanarayana
16. S.Dayanand- 37, G.Thirupathi Roddy
17. G.Rajaiah . | 38. S.Mollesham
18, P.Prahlad . 39. K.larasimha Rsddy
19, T.Anjargyulu 40. R.Mzllesham
20. D.Msllosham _ " 41, G.lclithal
21. K,5ri Ume Gcvi 42, Sd.Sirejuddin

... Applicants

.. 8-




| - / :‘ - ) -‘_( 4
4 - ! ‘ Y
't + 0 Bl 0 »
ﬂnd ' . ' 1
1. Union of Indlb rur- by_its Chzirman,
+ Tslecom Zommission,.-anchar Bhaven, .
Now-."alhi. _ - _
' ‘2. Thas Chief uenaéal'ﬁbﬂagar, N ‘ }
- ¢ Telazcommunicociens,, 3P Circcle; '
X : 1Hydurabbd. ' oo
3., Ths Gensral ﬂ;ﬂqqur, warangdl “Area, ot
Telecom- 30d4ULuL1 complex, IInd Floor, s
- Hanumakonda. .
4, The Telecom’ Cistrict -Managsr, . L
- Ashoknagar, Karimnager. ~ .« _Raspondents
.0 Hit # owR
! : 1
’ 0A 1762/98
1 Dfﬁauindré Jabu . 12{. D;P:Prabﬁudqé
‘2. M./Sambaiizh | 13. Y.Prakash Rao
"'BT BTN?éabqararaD 4. ﬁ“Prabhakar Babu -
. 4. MiEnock o 15f'%NU°N ncharyulu
. -5. K.$oaz 16. N.VU.Ramarao
.6, B.Subbareo, . o 17.‘ P'Nlranjana{&umdr
?;' UfChanthrpmaiﬂh e bR . 18, ?.Hﬂnumanthﬁrﬂo SUbbglﬂh\
Bi A}Uankafargju : ‘,_WQ.- N, venka tmsuurarao
0, GiP.Ankaiah A 20. - N.Shyam’ aundar Rao-
10. E.%ddars uunk;Lﬂfquryunarayana 21. B.Uénkatésuaplu
) 11, E.Abhishakgm [ -
. ' N " s Applicants
Afd ' '
ﬁ? Union of Indiﬁ, TEPD. DY %ES ‘Chairman, - L -
Janchur nhauun,_fuu Delhi - 110 001. L
/2. Thﬁ Chief General, de“g STy Teleaommunlcatlons,
. . AP Cerlu, Hydevhnﬁd. _ . . .
3. The Gencral. ‘Manager, Visakhapatnam Telecom' '
, frea, 10-1-323, Asuclmetba, Yiszkhapatnam.
4, The Telecom Dlst“lct Managsr, Ongola. _ : '
S | ' T M R ' . .. '595?9"3”‘{’8” ts
Y7 DA 1763/98 _
14, GaJaya Ramulu , 8. Abdul Jalkel
T L - . \ - -
2. S.Ram . ., . 9. 8.Khasim Pesran,
| 3, -B.Vijaya Kumar ¢ . 18. B.Prakash .
« "40 ‘Smt.K.v.Arundhathil 1. S.Maresimharao ) |
5. V. RnJanﬂyulu ) i2.. G.0namappa
. 6. thjnalahA 13:, N.Bala Subbaiah
7. Lohin 4. G.Gopsl Rcddy
. ;. )
. - aase 9/-—
l' ./ e




-
G i
i L g 9 s
15, D.Shanker 21, C.Shiva Kumar
16, K.Vsakator~mulu 22, S.Prakash Babu.
17: G.Anjon Cowd 23. Kalappa f
18, Smt.Honmamma 24, [C.Ram Reddy
189. “h.D3vadonan 25. V\,Shyam Sunder Tz0
20. T.Raghum:s 7=ddy 26. M.Jzgzdesh
eas npplicants
And
1. Uhion of Indin, =¢p. by its Cheirman,
Telecom Comnissicn, Sanchar 3havan, /
New Deihi - 110 091. :
2  The Chief Gonzrel Manager, Telscommunicetions,
AP Circle, Hyderabod. '
3, The General Menoger, Hydsrobad Telecom Araa,, \
Il Floor, CT3 Compound, Secundarabad-3.
4. Telecom District Manager, Municipal eer RS
-complex, BSuilding, Mehsbubnagar.
s+ Respondonts
D
DA. 1764/38
1« S.Ampaiah 12. S.Kotesararao
2. PiSampamurthy 13. G.8ala Soury "
5. J.Prabhuchitham 14, S.Balcbasvi Raddy
4., M,Adam . 15. S.Ramanarayana
5. K.Chandr=s:kharoran 16:. Boddi Nsehru
6. A.Raje 8abu 17+ Chilukuri Remarao
7. Ch.Raghu Romulu 18. G.Suryanarzyana
8. G.Xrishna Reddy-11I 19. T.Usha Rani
‘g, A.Sashagirirao 20. K.Rajeshwar Rao
10. F.Muthaizh 21. AH.Krishna Reddy
11, T.Venkataroo ' v.. Applicants
 And
1, Union of India rsp. by its Chairman,
Telscom Commission, 3anchar Bhavan,
Hew Delhi — 1135 001,
2. The chis? Generzl Menagsr, Telecommunications,
AP Circle, Hydir=bod.
3. The Genzrcl Managdr; yJorangal Telecom iraa,
Podduturi Complex, 11 flaor, Hanumakonda.
4, The Telecam Distrigt Manager, Khammam.
ar M3t s e RGSpUnd&ntS
Ca. 1765/98
- : . 6. M.Ramachandraizh
v - tam s
10 ”-ARL:QhULL.mQ:Jth 7,‘ G.Thippa Reddy
2. Gl.Penchaleiah . -
o B, R.Siveramaiah
3. S.Remz Subbailasn L. - oL
- o g, P.Chsndrzkamar .
4. K,Simherayulu _ ' 10, Cch.dayaraju __ .
5. P.Yenkate Sopal «  bhedeyaral
C ' . L 18/"



‘ ; . . S g
\ - -
H ] ; ' : - ‘:’f)
. ) o . ™
, . v e 10 . oele i : . J
11 g, Nﬂgudn ¢ Roo. . 15. C.B8alagovindappa L. .
12, SmE.D.P, Hah?d?vi S 16+ CeZswara Reddy |
13. B. SlU”-‘ DQQrﬁju : 17« »nsP.Kullayappa '~ . :
14- A Sresnivasulu < ' 18. D.Jagannatham '
) - : SRR O i ts
: !'-'\l'l'_‘i : " _ ‘ . L eas ’:\Dpllcaﬂ S o
1+ Union of" Indin *:p; by its Chairman, B ' L
. Telecom Commisaion, 3Janchar Bhavan, I ' o
. New Melhi’- 110 G01. S _
‘2. The Chief fzn=ral ﬂdn;gﬂr;'Telacahmunications; ] "
AP Circle, Hydzrabad. . K | :
. The G%neril.ﬁéqagef, ‘Hydsrabed " Telecom’ Area,- !
: IInd_Flﬁbr,'CTC fompound, Secunderabad-3.
4, ' Tha Telecom District Menager, fMaruthinager )
) CUdﬁaP@h- ; ' ‘ . .+« Respofdents’
.k ‘ #ioEN WH o L
0A 1766/98 - T .
1. Thota Sail Kum_r ! ‘1ji, ghmemar Ju'KishDTe‘ v
‘2. Lalapsta Uenkatalah ) 1é. ImmﬁdlSGEty Jayh “rasad
Je Murarlsatty -(Y ' . 15 ' Uamurl Prabhakar‘
4. Meniiohan 8alaji Lol 16. Thota Krlshnﬂ Muzthy
5:. Jakkala Uanxata ‘Ramana - 17; ’11rupnth1 Vagusuararon
Ba NUthﬁlapaEl ‘Lokaswarsfao  18. O.Obziah . v o
7. Perumalla Sal Probhakar  19. Sk.Abdul Resheed
8. 'K . Rama Gopﬂl ] Ll 20,  Vooders gnnta<dasundro‘Dass
. : r -
9. C Jﬂn"kl Ramaizh T 21, L.u.UHﬁUJnhcharyulu
104 h.Pullalﬁh— ) c e 22;_.L,U.Srecdheracharyulq‘ k
1. _Ann \WVaT é pu Uenxotvrﬂmamalaaa' Jalakam Chalapathl
12, Jadapn111 Nunxra.ﬂ ' ‘ s App11cqnt5
. “
And » .,
¢ -~ . ! ..
1. Unicn_of indig, xe ;-by its Chairman, - ° .
Telacom bommlssian, Zanchar Bhavan, T
 Mew Deilhi.c - LT . SR
2. The Chle? Gencral Man“gar, Telﬂcammunlcatlons i \
' "uP Clrcl Hyderabad. L ", :
3. The ngaral Managsr, Yisakhapatnam TelECDh
.- Areé,;1D-1~325, Assclme tta, Ui?akhapatnmam,
. 4. Tho l Cum uthFlCu Menager, Nellors. ~ -
E L. : T «ee . Respondents
egeé ®E % i v . .
Di. 767/98 j_, PR : .
1:.-T S. Pr; k'SﬂrnD . ‘ 7. GeSuryarao ':-.. '
2 B.Srisgilq Ffaéud " B. S5.Ratnz khrarﬁo - . -
. 3. .P.Sité .umu Fu=thy ' 9. n'U1Jaya rlshna '
4. G. Gouri Sﬂnkﬁr E 10. 'M.Na;;dl Babu .
5, .A*ch Ana . *11. K.V.Rzmana "
6. Korlapu ahLaku_uz;o' 12+  K.Surappodu- )




rood

;o A |
13, Vessturl Sriroma furthy 17. Uonapzlli VYenkatarao
i4. ™.Srimeonnacayan-s 18. Dantuluri Umadevi
15. VY.Syamclarao "19. M, Jagadesuanri
16. Darﬁsurcﬁpurem Sal Frasad, 20. P.Vesudsvarao

ees Anoplicants
“nd

1e 'nion of India, rip. by, its Chairman,

Telzcom Commission Sanchar Bhavan,
New J=lhi.
2. Ths Chief Gsnar-~l Managsr, Tel-communications;
- AP Circls, Hyger:obad. -
3. Th=z Ganersl Monager, Visckhopatnam Tslecom-
Arze, 10-1-32 4, dscalmetta, Yisakhapatnam,
4. The Telacom District Manogor, Telacom

Jhavan, Yiziznoagoram. :
! . : wss Respondants

GA.55/89
1. C.Yaroama Raddy 27. B.Marayana Reddy
2. K.Nunirathnﬁchhari' " 28. G.Ramakrishnaiah

J. K.M.Hrishnoppa ,- ' 23, M.Chandrasskhar

4. A.Tiruppazni ' ' 30. Shaeik Ighel

S. M.Subramanyam 31. T.Xarunakarc Aeddy

6. W.Chondreieh cactsy .32+ GeVednmona

7. A.Vsnkat.sulu . .-, 33. P.uegoroju

B. G.Spir-mulu ¢ 34. S.E.Subrﬁhmanyam

g, G-Nﬁguiniah 35. TiKannailah -’

10. T.Rajagr-napathi Raddy 36. E.V.Pocmanzbha Reddy
11, ﬁ.?h:ngsrﬁj ' '37. PB.Ranganadh:> Reddy

12. K.Lokaranjon 38. | 5.Allabakshu ’

13. M.Ygnkatzsuars Moida 3%. C.Kuppa Suamy.

14'. K.fMohzona Murali Pillai 40. P.3ubrahmanyeom

15. Sk.Gaff=ar Shariff 41. S.Munirathnam

16. S.Gopi Kumar 42. M,VYemanacharyulu

17. U.Drabhgk:ra-ﬁeﬂdy 43. G.Sreedhar

18. S.VU.Chokkclingem 44, K,Subrzmanyam

19, K.8.Ravcendronath 45, T.Chengalrayalu

20. T.V.Krishnarzo 46+  P.Govinda Reju
2t. Y.Ramanjulu T 47. V.Venkataramona

22+ G.Chandraseskhara Chatty 48, B.Manjuncdhaﬁ

23. V.Manohar ‘ 49. S.K.Anantzkumer

24. H.Guru Moorthy _ 50.--K;Sénkb“9iah—ll
25. GaeSivakumar . ‘ _ 513 C;Suhhar:yudu'

26. K.Sudhnker Maidy . . Appliconts

And

1. Union hi,fﬂﬂi”s r39. by its Cheirman, - :
' : ' sen 12/-

/



h

. K Krlsﬁwa L 16+ - RuNz resimna Régdy o
2. H. ﬁ.ﬂadnukar | 174 - Ma YLllalah L /- ;
3. Y,R;Jamna 18. K.Balaru t ﬁf . i
4. M.Raju - N 19. jQBﬁogma;g' R h
5. D.Chandrssskihor - .20.  J.Srinivas ' o
'6; NsHzonmandlu Y 21 Dinash Kelgikar |
7/ Uisundar. - \22. m.yijenger ?
8. Venkatdsuarora {23, KiCh.V.Subbaiah L ,
9. ‘N.Apparac - T 24. M.B.Kaui Reju g
107 v.Radhakrishaan ool 25.  P.uittal Rcddy : :
"’ %15\ N:Naphyanﬁ | ’ ?f-:l?f 125: R jathatrl - ' _
12, M.Devadis - ; w27 Lammln;r51qgh - N
15;..5'Bﬁg¥iah\“ = 1 28. .uolquy na - ‘ /
" 14.. T.Bepursddy: | _'29;‘.Nbuu1 LathésP’ .
15. Shajvd“ rGrUlﬂa i. - * o g-}tqnppllc s .ﬁ
“and . K ‘ o ) ;
1. CUnicn :1]" indiz, }:‘::,.. b/ lts Ch lrﬁfun, /-.. ; |
o Talﬂcam Sommission, !anchﬂr BHQUﬂn, . s
Cot su' D&lhl. N . _ ' B
“2-— Thu th‘° Genaral Mandgsry Ielegqmmunicatians; o ’
AR Circle, %yL,“‘ ad. L o ' .
3. Ths Gs nural mﬂjajmr, Hydfrabud [elacomz I
: DlSLrch Ind Flcor, CTG Compuune,'SEC'bad. Feoea ¥
41‘,Telucam Dlscr Raan Mnnug”r, Sanchag Bnauan,. B f'. -
Sangareddy. Do A oot
Yot : ,ﬁ o f .7 L ese ,Raépoannﬁér
oA, 57/93 " U LT : ' ; :
Te K.n.KJmusuor“rﬁa 9;'-%:Sdry° yana HuruPy L
2. Sk.yolli. o - 10.7.Y.Subbarad L i
3. R-SfinivﬁSQ'éaBﬂ S “11...D.Nerasimharaju - . |_
4"IB IShchhﬁbu 5 2. S;Eajendrc érﬁaaﬂ " X
7-'IpﬂrUpudJ nn%"ﬁ'ﬂ: 14i2 c‘ha:Ll«: Wghquabv ll 1 |
18 - 38sTYy 15. _;U~nkat SUﬂrgr 0 5
*8. Maddali Surye '?:D\ , ;16. -IG'.S- e ?am"rc\o ‘ C
L ; - o e N K
. : . . :
S i ( A . . I

14
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"“ . . e 12 e ; . oo 1. S
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) Tel com SammlsSLun, Sancher Bhavan, Heuw Delhi, 0
' - . ) A ’ ' . L ‘!;
2.. The-Chisf Heneral A:nagari Taldcommunications, . oy
. A ! . . o

AP Circle, Hmdsra:odq . . . R .

. i ) . . §

3. Ths Geohsral Mancger, Chittoor Telccom Blstrlrt : .o .
A N s - or . i
Hzed Post ?‘Flcu, Commpound, Tlrup Eﬂl.l- ) i
4. ThefTeiacamjDis _13: Nanagur, Tlrupu thi. o ! R
A : { ) i o R es e RESDDnﬂEF\tS ,-" . T‘.V !.
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17.
18.
19.
20.
21.
22.
23
24,
25.
26.
27
28.

29
3g.

31,

dz.
33.

34,
as.
36.
7.
3s.
9.
40.
41.

472,

43,
44,
45.
46,

s 13 e
/.Srirems Murthy 47. U.Appalacharyulu
G.Lakshmonarad ' 48, A.VUsnkats Krishnailah
K.'Y.y. M, Hanumantharso 49. G.Apparao '
M.\y,3.Payuds . 50. ‘K.Usnkata Satya.Prakash
M.VeRama Rz ju 51. R.Krishna
M.Bhaskararcac 52. T.5.Reddy
K.L.Katyzsyini 53. Ch.Tatabbail
P.Lakshmanaral 54. Me.Madhusudhanarao
U.Jhansi Lckshmi Rond 55. E,UenkétESuararaD

B.Yanksata L aksami Hemalatha g5, y.Prabhskararao

R.V.Prassiirad - ‘ 57. Shaik Najurugdin
LeSatycnorayana 58. P.V.Mohanarao
Md.ALL 59, V.V.Suamy

N.Suryanarzyana Muzthy 60, K.Jayaraju
V.Yenkatzswuararao
V.J.R.Clive
Ch.Tatacharyulu
C.5.R,Murthy

Ch.Augustin

61. D.Suryanaroyana Reju
62. K.Satyenarayana

63: T.N.B.Gangadharam
64. V.Remalingeswararao
- 65. G.Lakshmayya

R.Ravi Prastd 66. J.Yenkatarao

P.Janarcdhanaran
ase 67. VY.Cullam Setty

Y UoRLKMurthy L

! 68, K.Nagenno
K.Nerzndrababu .

L.Yishnu Ueréhgnafﬂu

KeChM.Tilok

Gal.ledzgendron

P.Vankate Ratpncm

V.Bhujangerao

N.Bhaskararas

Q.Kgnaka Mur chy -+« Applicents

And
Union of Inéia rep. by its Chalrman,

¥
Telscgom Commission, Sanchar Bhavan,
New Delhi,

- : -1 . .
The Chisf General - anager,, lelecommunications,

AP Circlz, Hydernobed.

The General Managor, Telecom District,
WYest Godsvari Collectorata Compound,
Flurd. ’

The Teleenm Oistrict Manager, Eluru.
.ss ResDondaonts

v o
O

14 /-



"Q‘ 14 * e ) -
0A.58/599
1. NwPrasdd . - 4
2. m.ﬂ.. AZE.‘:Bm " . . - ]
3. M.Sammaich- : L L
&', P.Bhaskor _ ] o
5. K.Dsnaiah ™ . - E " e Applicants.
CAnd . - R e
1; Union of Indic,.r.s p. oy lLS Chalrman,

‘New Nolhi - 1.

Telecom CDmmiSchn, Sqnﬂhar ‘Bhavan, Neow. Dolh1.<

.2+ Thé Thisf Tensral Mnngge;, Telucommunlcatlons,
- AP Circle, Hyﬂbrahad- - -
" 3.7 The Genéral Manager, Jarﬂngﬁl Telacom Arpa,
Podds turi Pomplax, I1 Floar, Hﬂnumakunda.
4. The TBlECDm DlSLrlCt Manager, Uarangal -
. .-. Respondents.
o nE - R -
DA. 59/99 _ ,
1. D.Batyanarayans - ..~ - 21, Smt.M.vijayakaxmi
2, Munir Ahmad .- 22. A.Jagsdishuar
3. N.Yadagir . ‘ . 23. "~ K.Satyanand
4. S.Ramachandra chgr} 24 D.Purushothamarao
5: D.Bdlak Dass . | . 25. _H.Uanﬁatesacha:y‘
6: P.Srivalli .C_]. g 26. K.Gangaram-'
. 7+ AJMirali Krishno. o - 27, -A;Yadﬁiﬁh
. 8-"ﬁiJUgUUu o . - 28. P M55 “uyanorayona
9. :MfSiunnahdquQmarl 29, M.A.Saluemﬁ R
10.° Ch.Soyitei - 30D, P.Ramesh
110 L.Pandafinsth - . -~ 31, 0.Padmaja
120 8.Covinds Rao C . 77 32, MM.Baig'
13% D. Slvﬂnandﬂ R 33. M.Rajender
140 Trvenkataswarly 34. KuV.G.Guptd =
5. Mohd.Apdul Khoder - 35.. A.EsUaramma
16, -G+ R.Laxmenarao N 36. - dITirupqtifeddy .
1?:£-(.v.U;Rdghaua;ﬁaryulu 37. Ja An}ircady
18, V.Gopala Kfispnaizh 38. V. Marlamma
19, UaNﬁrayqnasuamy - ‘ 39. D RaJa thnam ‘
20% X.S.Ashok kumar _ REETE P ﬂppllcan+5'
Ang ,
‘1§ Union of India, rap. 2y its Fhalrman,.
- Telecom Commisdnn, J“Tchar Bhavan, - oot L T

The Chief henersl Manager, Telecommunications,
AP Circle, Hydsrzbod. .
. :

The Principel Gznerol Manager,

Telscomnmunics EljnS Hyderaboda ... Respondents

e el et
.

eu 15/%
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DA, 190/9%8

18.
19.

20,

21.
22..
23.
24,
25.
26,
27.
28,
29,
30.
31,
2.

33,

.Prabhakar

) 1O

. 3anjeevarao

[u]

A, Tukaram Chari
B.Ramsingh
K.Szamaslvarao
‘U.H:numantharﬁao
R,R2amash L
M.Ddayanand

{, Venugocpal
M.Laxmaiah
Ma.Sangaiah

JUSR VYarma
P;Usnkat&fao
D.Ramssh Babu
B{uenkatzsuara Reddy
Smt.N.Shashikala

& R

Applicants

The Chisf Csnorsl Mansger, Telecommunications,

Hydarab ad.

16.
17
18,
19.

20.

21.

22.

23.38m
24
25.
2868
27.
28.
29,

Raespondents

¢ a9

1

C.Yishnuvardhan
D.Gangadharam
Raju H.\1lakonda
Menkata

R.Che&lappan

[H3]

Ramana

R.Ganzpathi
S.Gamaliel
teJdesArUna '
y.Balakishtaiah-
5.Machusudhan R&o
Y .Prakast

G.Pandurang

i.5ubbarayudu

pP,Hanumaizah

1« VY Y.loNerasimha Murthy
2. T.Narsoji
J. K.S5ivonog.swsrico
4, \l.Rzghzrani
5. AJApurodhze
6. A.flma Maheswerl
7. M.Samusl Raju
B. V.Padmayrihi
9, B.Radhs irhan
10, P.Subbaras
11. M.Narsimha
12. N.éalarajaiah
13. Ch.Suvarnakumari
14. €h.S.Johnsen
15. Nﬁngaﬁda Semadhanam
16. P.Paranjyothi
17. Amﬁlkant Sarun
And
1. Union|aF_Indi3, rep. by its Chairman,
Telecom Commission, Zonchar Bhavan,
New Dslhi.
2. .
AP Circle, Hydzrebod,
*3, The Principai Sconeral Manoger,
Telegommunicztions,
S A =
0aA. 142/88%
1. G.Ramghander
2. Y.Rajolingam
3, K.Ramglingom
4. M.Anantha Rao
5. G.Mohan Rzo
e |N:Janardhan
7. M.anjaneyulu
8. Y.N.Deshpande
9. RB.Rama Raju
10. ¥.3hoomaiah -
11. M,Sayulu
12.  G.K.Anikfuddin
13. Shaik Ali
14. B.Ch.Puttziah
15. M.A.Khalakh

Gpplicants

se.16 /-

R |
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And , o
1. Union 'of Indin, rep. by its Thairmen,
felecom Zemmissioc®, 23, Asheka Road,
New Dslhi - 110 981,
2. The Chief Gaaarsl V.onager, .
felzcomminiccetiosng, 1.P.Telscom -
Circle, Nemprllv so=tion Road,
Hyderahzd - 1. -
"~ 3. Ths Telecom.Nistrict fonafse, )
Nizemab~d —~ 530 053.. ° . ++s° Resoondents
wa Vit #3¢
0A. 409/99 |
. D.Emmanusl 6:; B.Molchand
2. [G.Norasgiah’ . 7+ M.Samabasiva Reddy
« P.Pgrumandla Suzmy -8, BiNarasimha Chary
4, Mohd Manzoor Ahmed 9: Mirza Karimulla B=ig
5. M.T.0blesham 10. K.Nselambaram ‘
f‘;nd . -“eau Appl.lC{.intS
1. Union of Indiay rupy by Chal rman,
Telecom Commission, Now Dolhi - 1.
2y The Genersl Mamger, Telscom Warangal.
« Thea G:nsrsl Manoger, Telecom,. Warangal.
4. The Divisionzl Englneur Tclecom, Warangal. ,
) -+s Rsspondents
i it it :
CA. 410/99 . .
1. K Krishnz Raddy . 8. 8.Mohon Rao
2. R.V.Anarnath 9. R.Sudhakar
d. MN.Jaya Prakrzh Ran 10. D.Purushotham
4. K.Harnad 38aba 11. L.Rajasekhar
5. D.Errainh : 12. A.Ganapathi
6. KiSuryanarayana . 13. Sa.Venkaieh
7. F.Parameswara 14. Sk.Gulam Khader
And - , «ee Applicants
1. Union of Indic, rep. by thsa Chzirman,
Telgcom Commisszion, 20, dshaka Road,
New Delhi - 110 001,
2. The Chief Generzl Manager,
Telecammunicstions, ©
A.P.Telogom Circle, Hompally Stotion
Road, dydzrabed - 500 001,
The . Telegom District Manag:r,

Maliore - 524 (50,
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Counsszl for tha ﬂppiicants . Shri PNA Christian (in =211
l other cases)

Shri NR Srinivasan (in Bis 142 &

410 of 99)
Shri JY Laokshman Rao [in OA
409/99)
rounsel for tho Rosocndonts . Shri V.R.jeshwer Roo, CGSC

‘Shri B.N.Sharma, Sr.CE3C
CoRAM:
THE HOM'BLZ JUSTICE SHRI D.H.NASIR 3 VICE CHA TAMAN
THZ HOM'BLZ SHRI H.RAJENDRA PRASAD : MEMBIR ()

(Pzr Hon'ble Justics Shri D.H.Nasir, UC )

Wit AR R
DRDER

This is =2 batch of 15 casos beering OA Nos1754 ta 1766
of 1898, cnothsr beztch of 6 cases bearing OA Nos.55 to 58,
190, 142, 409 and 418 of 1999 in all covsring 776 applicants.

2. fhu applicants claim to be entitled te appear Por
qualifying scrzrening tast to be held on 11.4.1999 for praomotion

to the posts-of Junior Telzcem fPPicars (JT0). The applicanta
‘allegs that thz rzsoondc-nts hove wrongly intsrpreted the
provisiaons of Sub—p::4 (b) of sscond proviso to para-12 of the
Statutory Rules dotzd 3.,2,1986 Par recruitment to the post of

JT0 and rzfusing t5 ccecept and process the applicents' candid:zturas
far qualifyina scr@ening test for prometion to the posts of JTO.

. All ths appliceonts eore uirking as Telecom Technicel Aésist:nts
{7TAs for short). Privr to their prasent assignment they were

all worki&ng in the cadrc of Technicians, Ssvaral othsr cadres
socma of which arc rclevant Por the purfposs.of tha pressni batch of
coses are Phons Inspectors/alts Exchangs Assistants/Trensmissicn

Assistants/Wirzlsss Cpereotors.

3. In order oo mcst the changing ragquirement of tochnology-
the rssp0ndznﬁ Departmont by its lstter. dated 16.10.1550
(Annexurc-1) stotsd thot it wes decided to introduce two new
Cadras, namely (1) Phens Mochanies and (2) Tolacom Technicial
Assistonts (TTas)., It is Ffurthor steted in the sald circular
dated 16.10.1980 thet ths cedres of (1) Lineman/Uirsman (2) Cabls
Splicsr {(3) Technicizn (4) Tronsmission isst./Wirzless Dporoton/

auta Exchange Sssti/Thons Inspector wers 2 be treated as wasting

... 18/~



cadres 1nd bh Lz dirsst rccru1umcn£ uould ba made to ths

.......

snlJ “XlStlng quLuSo mccﬂrdlng to Lhe appllcants, tha-next hh,;¢;

.hlgher anwa'us the post of TEGhnlclﬂns or to the posL af
Phonz. Inspectors wos thei of JTD. Anothsr c1rcul"r buaring ’
‘Mo .27-4/B7-TE ~11 dsated.16.10.90 (A—III) was simultaneausly
issued. in cannectlcn wish rﬂcrULEmunt to ths post cof JTEs,
accordlng to which 35 % .0f the pasbq of 3TOs uers to be Fllle
through o) competitive axamination open to all gadras and

from thosc Drflcluls who pmsscssed ‘three yo T Lnglnumrlng

. Diploma af ter Xeh standord or Istckass in B. Sc. With ”hys1cs

.and Ma thumuul S. It is Purtnar clarlflad in the said .
letter d= tﬂd 16.10% 1“90 that aftsr completiecn of ‘tuo

' dapur+mentﬂl anmln,thns to be held durlng 1890 ard 199| the
. then CXlStlﬂq rﬂ"rUer nt rulss for jTUs wotld bs fsllmued ~nd

thereafter such, uXErClSE would bs kept in abcyOnLu. ﬂccordlncl/,.

" the same u"s'ﬂeclu d to be kept in aaeyunce £ill ths year 2000
'ln orour to facilitat p;amo*;on of, Phone Inspﬂctors 2and lts'
allied cudres to thJ post of 7TES. By & Purthﬂr l tter doted
16.4.1994. (a=1y) the Department decided’ to £ill up-35% quota
egrmarked for-Fls ana %3 allied cadres firstly by.p:cmothg

.(a) | PiIS and it :11iud cédrus who held the QUﬁli?icatiDn

) D;uscrlbﬂﬂ Pcr DUtSldCrS Por racryitment to the cadte =
of 37 ,nwj ’ﬂ“‘”tbd 5 years of rugulﬂr service in
_th; cadrzecf’ DL: and its. allied cadres ﬁnd that they
would be troat.d as. ua]k in-group “and would be sent
Por 370 ﬁaininé_nnd_ T

(b)Y . Th's romaining vncancies would bs F*lladkby'ﬂl s and
its allied co drba through' quallfylng examination -

. L lrrCSDuCLlUd of thalr lcngth af scrvice.)
o ) P ;-

1Furthep acgordlng ts the applicants, th_ ruspondunt Deperumcnbl
by its letter dnted 23.6.1004 (ﬁ— ) communlcatad "their dscisinon
that . the qua llfylnn ﬁwamlnaulon for promotlon to the cadre D.
JTCs uould.bP 5 qubllﬁylng screening test.

4. - ”ccordlng ‘to; +ha 1~ul in force - 15% of the vachncies,

of JTGS WoTE k0 bz Plll 3d up by ths ufi1c1als fslonging to

Group—, On Sucﬁassful campl tlon or the campat1L1Uﬁ examination.,

PIs and 1ts Llllmd codres as uzll ﬂs ‘the
gligiblzs to aope *r Ot_uhL'SGld,tCSt. - ihs raespondznt Dapartﬁent
by lEFuGr ND.Z?—Z/Q#—T;—II dated 18.4.1994 (H—Iuj aliouadrqll -
TTAs to appear 2k tha dualifyihg séreaniné test for the post of
JTa along'@ith ﬂis dnd its all;éd cadres, irrespsctivs of their

. LR L VA
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i 19 ..
length of "scrvice, agoipnst 35, quota msant for PIs and its
allizd gadres. Dy lottor dated 23.,12.1994 (A-yI) it wns stipulnted
that the TTAs wouwd ko pormittcd LS appear along with PIs and its
allicd cedres at thc gqu2lifying screening st vhich was ‘decidud

ts bz heldg on 29.1.1905,

5. Ptsr bh: fesusncs OF ths letter datsd 23.12.1994 the
nPficials belonging tz Pls ‘and its alliled cacres Pilad 0.4.
37/95 before the Ernnkulam Banch of Centrel Administrative
Tribunal shallenging cha action of the rzspondent authoritics
spormitting the [Tas t. oppcar at tho said test along with them.
The said 9cnch rafusac to give any interim direction and ordercd
that the samc would be considerad at ths time of final hcaring.
Théreaftmé tha TTAs uore allowed to gopear ot tha qualifying

sersening teost which uas to bz hsld on 20.1.1995,

‘5. Ths Rinlema Tnginsers Association filed 04 207/95 bsFo&e
the Principal Sench of th:z C..n.T. Por a declaration that thﬁ
action of the r.sponden s in not allowing the apolicents thsrzin
(TTAs) to appazr a2t ths guealifying zxamination to be held on
20.1.1895 for the nast of JT8e agalnst 35% quota was illegzl and

void and .for o conscgu.ontial direction to the rcespondents to

[

implement th: palicy For prgmotion to tho gpost of JTD in terms

of lotter datod 16.10.19%0. B8y an intorim ordsr datud 27.1.1395

the rospondent = offiginls wers tdircectad tD.kEGD tha answer

scripts of tho appiican:s (TTAs) in a sealed cover until furth;r
ordcps.  8oms: of Sho TT.As whosc answucer scripis woru kept in

sgaled covar in vicw of the aforgsaid imtstim order, filed

OAs 649/95 and 695/95 Por o dircction to bo issued, to the

respondant. - D?Fiqials tc asscss the answer scripts of the appiicinis
and to consider them for promotion zlong with PIs and its alli.c

cadras to-the posgs of JT0s.

7. pursuant to tho order passed by the Ernakulam Bench
of the Tribunal in 0.,.37/95 the rospondents issusd an orger

ND.22-22/95/TE-IT deted 5.1.1996 (A-IV) in tha Following t.rms

"Tha representstion has been carefully considared

by ths Cheirmazn, Telecom commission. Tha c¢ondra of
Ths has com: about as a result of the schams of /
cadro .rastruc:éring. The TTas ore at por with the

PIs/7i3 vic., 1in ths mattsr of pay scalc and ere
placed irrz'ict:ly below the godes aof JTBs. In fact

the PIs/~Ts o+co- havo been given the option €2 switch

wes 20/-
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ovsr to thc cadcz of sTﬂs if they so d951rcd. It was : . E
only aftér D\.nlunflnq thESu deuelopments prcpurly ~ _ i
that tha department Pould it prudcnt to pe srmit the

PIs/Tns ste agqiqst bhr unfllled quota at 357% UECdnchS-

The ‘abovs order uas not cHallangcd by. tho respoqdants,according

to thﬂ appllcants “no that the sald order became final.

'8;' ' HOUﬂUzr, ay ' subsaquent CerUl r No.5-20/95-NCG - ;
"dated 2.2,1996 (i-X) aftet recording thet ths TTAs were ollowed . 1
6 pﬂrt1c1pata in the gualifying screening.test agoinst 35%'
quota of vacancizs they could not bG alloued to partlclpate in -

. the examination agninst 15% :quota oﬁ vacanciesy

] oo

g, ?f ~5t1tdturyirulas‘For recruisment to the posté d% JT70s Q“té
framad an B.2. 1996 (H-AII) in which tha pollcy ‘of the rrspondunt
ds parumcnt to Flll up .35% of the vacancies in JT0s stoc d,
confirmed as r“rlact ;0 in column 12 ©f the Rulus which reads

.-as under S

. "35% tpanaﬁﬁr/prumatian~shail be -made from amongstf—
(a)  Phone/Inspeciar/ duto EXCHEQQ&‘ASSiStSnt/TrnhﬁimiSSiﬂﬂ
. Assistant/Ui%clcss Opsrator uﬁd .posszss the quaiificatian
' nrescribed in Col.8 ﬁnd _havs Cbmplutud 5 yaars rbgula
fsmfvicc in the cadre of Phone Inspector/Auto exchange ..
'ﬁ851st1nu/rrznsm1ﬂ51on nSSlstant/Ulrelcsa Dpcratcr.‘
(The minimum quallllcaﬁlon being B8Sc. with Mathematics .
~nd PHysics a3 prbuided in- Col.8). ’ , . i

(b) and from Phono Tnspector/ﬂuta Exchange nSSlSuJﬂtﬁ/’UlruluSS
:ﬂpurators/Tr znsmigsion ﬂSSlStﬂntS/TClECJm Technical
- Assistonts who possess the High thDDl/MatrlculaElOH
o quallPlratan ‘and uho have completed 6 years of" ragular
. sarvice through a quallfylng screening tqsc, unless_ ' :“i
he ‘has erﬂady passud such test. ‘

10. On 30 4 096 0As 649 and 695 of 1995 uure disposed of Ey
this TriBunal dlruCLlﬂQ the resspondants to assassftha ans@sr

" 8cripts Dﬁ the applicants within thres wesks and to decdlare tha
results within dne“maak.

4

11, The' ruSpﬂﬂmuﬂt No.2 by a letter datsd 10 12,1998 (A-XV)

;nu1t1ng dppllc@nblans from the allglblG OPPlCLrs For appuarlng
at the qualifying scrpbnlng test to be hold on 11.4.1999 directcd
his subordinates o ,receive appllcﬂtlans befors’ 30. 12 1998 and
Forward thufsamu to nim bofore 6.1. 1999. Raspondant Ho.2 while

circula ting " the D“'Sfrlh el ﬂppllcatlon Form Lhraugh his latter

L

wee 21/



dated 10012.1998 mantiofhd that ~ o .

Vo2l o

-~
Tt may hw ansurwr that the dats af joining in the
cadru of PI /?S\/WD/AEF/TTA should bc indicated clearly
(regular ¢:tz of joining only should be taken and not the
offPicisting date).  Thepericd of training along with-
ths datc cv CU“HJanmanE and complation may -also be
menticnsd c~ne that the crucial dats for the service
condition of six yzars shall bz taken as Ist July' 08.°

12. Lﬁccording toc the lesrned, csunssl for the apolicants
Mr;Christinn, the, insis-‘ncﬂ on six years sszrvice in the cadre
of TTns wazs not in accarﬂqnc~ with tho sta tutory rules :nd

thers Porc, the sems was-illegzl and u01d ab initio. = According
to him, ‘the lettsrs datsd 18.4,1994 {A-1V). and 23.6. 94 (A-v)

smads, 1t clear that runulsr S°rUle of six years :r any leanth

of ssrvice in ths cadre of Dthsr PIs and its allis g cadres Or.
in the cadre of TT 5 .Was sufficient for appe arlng at the
qualifying-SDrsunLng tost,  Neither tﬁm-stutufory rules nor ths

policy of the dsportmant snvisagsd_or\stipulatsd that ths

" According th Mr. Chrr tien. If it was to be lanrpruted

~according to him, that six ys&ars of service as TTn plong was

incumbznt for TTAS to’ upp_ar at ths quallfylng seros nlng tost,
the rcspondonb departmant uould nat havc issucd the clrculan _
datad 2.2.1996, (i=X) shutting tha doors for the aepplicants L
belonging te the cadrc DF TTis from compstlng for 15% ©f the

‘ posts of 3ITO0s thraygh = compstlclu Dxamlnatlan as the dcpartmsnt

-uss awarc that the ra scruiftment- to the.posts of TTAs started only

ln 1993. "If, it 1s';ccspt d that six years of service in the
cadrc of TTA was the basic sllglblllty criterion the applicants
would-be sllmlbl_ only af tar 1999, But according to Mr.Christ 1sn
that cculd nek h.uu bgen the intention of the dspnrtmsnt thﬂUSb
it would result in GlDSlng all avenués to 7TAs which was 2
technical cadre crsated te msct the chenging rsqu1remsnt of
technelogy. Placing the TTAs immediately below the JTﬂlﬂsdrs
and expecting, them (TT\s) to assist-ths JTO in all jobs and
Functlsns as peEr clrculsr dotad 11.7. 1991, in profsrunre to
officials b longing tc PIs and its’ alliéd cadres which ue
dGClarud as wasting Cudf’S,”ﬂd who were yot tc becoms TTAS

were Llear mahifestation of ths dspsrtmunt s intention :

“tec sava TTA' 8 :rsv,1u111lllng ths Bllglblllty gritzrion of

six ysars' sg srvice.

13. Lsarnfd caunsel Mr.PhrlsLlan far the appllcunts furthsx

submittsd_thhb ths stotutsry ruluo thsmsclvas dld not exprzesly

vee 22/-
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condition of six yEars rugulsr ssrvice as TTAs chone was NecessiTy.
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‘or. 1mollodly uocak o? this condition and on the othar hand the

'circular dattd 2.2 36 con?lrmcd the policy of thu department
,that the TTHs ULIE‘EllglblE to bgcome 708’ through quallfylng

‘sgraening test, -tha uhtlon of the respsndent offlclols in o
rejoctlng the cass of the ajpllcants resulted in- VlDlatan of
‘the prlnclplca ot nuturul Ju5t1oa in as much as no notice.was
sven served on any ppllcunt before resortlng "to take such
extreme steop of dﬂpr1u1ng the applicants from sesklng ]
redrossal,o. thﬂlt lauyful grleuanCL ?or promotlon.

14,  .On bea half of ths respondonts reply aFF1dau1t has been
| in the CPPice of

" the Chief. Fonoral ‘Manager, Telecom . Aq P Flvclu, Hydﬂrab d.

While ressisting tho clalms aduanoad by the app]lcan+5,ltha

respondants Submlt that the trlbun"l had no JUrlSdlEtan to

;ilSSUE a writ of. mandamus as orayed For hy “the applicants.

If. urit oF mandamus had to be 1ssuod, it was 1ncumbent upon .

.the alelcantS to lnuoke the Jurlsdlctlon ofr thL High' rourt’
" under Articls.226 af’ tho Constltutlon -of Indla, according

i
- te the lsarned J*wndlng Couns“l For tha T~e.'3pondants Mr V.

' ?njushugr Rao.__

Wi 4 . gt ) [ -L' ,J"_," . _“-“
‘ . +
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_-15 I Thm malntulﬁaolllty oF DAs is alsg assallod by the

-rospondents -on the ground oP multlfarlous nature of ‘the relisfs
‘sought by the aoollcunts. It ig 1lso qssall”d ‘on- the ground
that ‘the- 0A. was lﬂSthUted tuo; ynars and 10 mdnths" aftcr
the nDtl?lCutanrUlbh rugard to 370" Roorultm;nt Rulss, 1986 -
publishedin th QOASftI of° Indla 1n February, 1996, u1thout any
valid ground for | sunh belated challenge. The OAs uere also
‘barred by llmltﬂtlﬂn and hlt by tha prOUlSlDHS of Sectlon~."*
21 oF the . Admlulstratlua Trlbunala Act and an that ground
alone, adcordlng tao the rospondents, the DAS woro llablo

to bé dlsmlssed.- ‘ S T A _ ’

+ . . i - "! -l T h' I o '
(1 ) L Uhile not disputing that: cansaquent upon.. lnductlon
of modsrn tochnology in tha departmont oF Tolocommunl ztions,

tachnical cadrcs of group C-and Group : D below-JT0: (emph331s

.SUDpllEd) WETE rﬂstructurpd creating*tuo new oodres af Phone
Mechanmc and Telecom TEchﬂlcal Assistant and - thnh all other -
cadres ueru declered-as.wasting  cadres, it is contended that
tha dutles pchormed oy Technlclﬂns, Phone - IﬂSpEGtGrS (DI)

Transm1881on ﬂSSlSEth (TA), Ulr&leqs Operator (UD) and Auto

"uxohang A531stant (mCA) wvere entruuted to the new, cadre knoun

-~

as TTA (Tol=com TuChnlCul RSqutant) For the purpose . oF

Ceee 23f- 0
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gpin?ully utilising thz expcrl snce of offlclals in the i
cadre of PI/TA/UD/RLA a provision was made in 1990 in
tha “TO Recruitmznt RJ*us Gnhanclng the dspartmemtal .quota
of 20 per cent far “h35u cadres of PI, TA, WG and AEA for

recruitment tothe nadre of JTW in 35% Uacancxes and

. furthsr provision was made 1n 1994 substltutlng screening

test:in nlace of nualifying examlnatlon and campetltlve

-gxamination, The screening tast vas, scheduled to be held -

on 29. 1¢ﬁ995 for promotion ta the cadre of JT0O from PI/TA/
UB/Arﬂ The Telzcom ~emmission decided to allbw TTAS A180
to anpear at the scresning test. As PI/TA/AEA/WO uare

.allouwed tao dspesr for scpzening tsst irrsspective of their

length. DF service, the TTAs were ‘also allou=sd to appbar for
the screening tcst 1rresp9ct1uc OF their length of service.
The DOT framed Presh rulss for chrUltment to the cadre

of QTD under ArLlcla 309 of the Con8t1tutlon of India and.

: notifieq the same in thc*GazsttG ‘of India on 8.2. 1996. Column

No,T2 of- tha said- Rulss provide for promotion upto 35 per

cent from ammngsb -

(a) the P /AER/TH/UU who poSsess the'ﬁuali?icatioﬁ
rsscribed in Col.8 and have completed 5 y&ars
.requler service in 'the cadrs of. ﬁI/hEA/Ta/un
(Thz mimimum quallflcatlon undsr bOl 8 is

3.5c0. with Mathﬂmntlcs and Phy51cs)

5=

 (m) the PI/ALA/UU/TA/TTE who possess the High
School/ W:trlculatlon gualification and uho
hauc romplctﬂd 6., years aft reg&lar service
‘:throuqh tha qualifying - ‘test unless he has

.alrﬂady DaSSEd such test.

167 B.E.78. Tech or D.Sc. with Maths and Physics were
stipulated as th =z mimimum quallflcatlon for direct rucruitment

as shown.in Col. 8. Thus 1996 Racruitment qules spcclflcally

laid doun thet 35 dapartmental quota would bc Flllcd up as

shoun above in (a) and* (b). : o . '

17. . It is furthar pointed out by .the rRespondents that
in accorjnnc with fhe ahoveE twa clausas the rasgquirsmsnt of.
minimum regular F”rvﬂcb in the respective cadre was axpescted

to be as fTollous

{a) PI/nhH/TA/UD with BSCT/BE/B.Tech vee 5 ypars,
(b) PI/A A/T%/UD/TTA Ulth HSC/Natrlculatlon - A years.
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18, - The 'lsarnad standing counsel for the réspondents _
submits thaL th= condition of Tivs yzars service in tne cadre
of DI/ﬂ’ﬂ/Tﬂ/dG rogssssing B.E./8.Tsch/8.Sc,
:Dhy sigh uus'nut

Ulth mathg angd .
and that thera |

in laying. down

cusstioned by the: appllcﬂnts
was also nothiﬁb'illCHJl ~unjust or unlawful

a condition of cumpls Lan of & years service in ths- cadre

B for PI/A"A/TQ/UG/TTH DOSSJSSlng ngh 5choal/Mﬂtr1culat10n
' qUﬂllflc tlon. C

.y

Our ax tenhlan ig

- . 3

inyited to the obsuruhtith -made by
brlnclpal ganch of the .Tribuhal in O No. 1820/97 uhich
decidad. un F.1e 1998 uhlch are

19.
the
uﬁs as follous,

"10.. ) ,_,}} Thu mlnlmum COﬂdltan of . 6 yedrs .
.. Treguler ssrvice in tha sub- clause (b) is a catc gorlcal_
'lmpuratluu and must bq cUmpllod ulth, out thers is
no stipulation Lhat the 5 years bf servicz in clause
(h) should be in ‘the same cadre as mentioned -in

Sub-tlauss (a).. If a TTA.has come out of any of
tHe four cadros’ of Pls/AZAs/WDs/TAs, ths length. of

-saryigs in those - tadres

cah be: aggrfqatrdtlnto tha

" servics with Tﬂn and ip

he has completed 6 ysa 2T'S,

he

should ba SUPC_QQFU¥ in
“tnderg? anciher modical
rclausa {av

~ D yaare o] To
) It will bz g

that . test” uherﬁaﬁt“r he will .
tsst. Even in .sub-
.;Lflsd parscns . are required to
zqular 'gervice in ths re spectivs
“JSS ervbr51ty if we 1nturpret

, the lDUlSQ1LlUi 1ntunt as saylng that 6 years of

- s 99

."_l

haue

service was

(b)."-'h -

28.‘ It 1s'FurthuL sabm1tt=d on behalf DF tho
that 77 officials b

who passad in the screenlng test’ held on. 29.1,1895

altlng chalr turn for duDEEQtlUn to pre—prcmptlun

in addltlow to nuarly 232 TTAS who' passed the same

'LLst and ara: Uultlﬂg for their turn Por deputation

trglnlng

,training 1o all’ those alruady quallf;cd oFF1c1als 0

departmental qucua. 1t ls Furthmr Suumltted an beh

the r”SD?ﬂd“ﬂtS that the acanclus of 35% gquota upt
Were already filled up and all 309 candidates waitir

thelr turn far tra 1n1ng wnd ‘promotion’ Wers to be™
in Puburc UDCLﬂClCa of 35 é aquotéa,

-

and "1t would-taks nsarly 4 ye airs for cdﬁblLtian of -

N T T ey §

S Nt roguired uhen it came tu sub~claise |

raspond nts |
ul@nglng to ths cadre of PI/TA/AEA/UWO

wars

uraihiﬁg,'

Scraaning o

tao 378

f 35% of
b1 of

b 1998 .-
g for

d justed
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21« lsornsd st nﬂlng counsel Mr.V. PQJ”SU“P Rao
submitted that ths rulss made undar Article 309 ‘of the ' .
CDnSbltUtlon had to bm Fblloued Strlctly and that all
E PIS/AEAS/THS/UFE'QHH “Tas uer” alloued on 29 1a 1995 for
:screening tsst irrsspec LlVE of thplr length of serv1ce,'

.. .as one-timg m=zzsurs (= DhDSlS supplled) and . that in vieu

gf tha- 1nc=rpr—- thh _P sub~ clnuse (b) mﬂdnlby the ; .

v

- Principil’ D“nch 'of “the CAT., | ;. No.1820/97 desidsd ‘

an 1.2, 1998,' hubpr asont Ois W3re Aot ma¢ntu1n“blah%f

4

F 22. . FUHSldurlng strlccly ‘the ruluvs framsd in 1996

togathwr Ulbﬁ qubsuqu amcndmenc,.thﬂru culd be no L

escapg’ From suc cvssfully UﬁdquOlng the prescribed’

nxng b“FuIL being 'delsctsd fPor the past of JT0.
:7 CDl—12'qF tha ru]es.prDULdLs for’ ruCEUleuﬂt by prumoclon/

deputatlon/tranafqr of “da pﬁrtﬂentul candld"t&s to. the-

tﬂnb of 15% U”CﬁﬂClLb by promctlon of departmental -
C“ﬂdldatus Lhrougﬁ BDmDutltlUC cxamlnatlon, and 35% by ]
'pr:motlon/tr?ﬂar r of Transmission A551st°nts/U1rclass : »

_Gperators/ﬂuta‘ xchangi AaSlstants/Pthc Inspcctﬂrs/Tulacam

Technical Assistants. . - SN -

_231 ‘Group BT umﬂlD\PBS in the departmantvuhbsa séala

‘cf pay is less ghen that of Junior “Telecom OfPicers arc.

, g e P -
Y GllglblE unuUL i5% guofe,. However,; Tre nsm1591on Assistants,
Telcphonm InSpﬂrE g, Auto r',cc:i’langa‘ﬂs-s:.sn"rlt’.s Ulreleqs

Opera tors and T.T. As, ﬂs uell as Plumocrs/ Sanitary
Inspcrtors/con Brvancy Insnertors have been catagerically

EXLlUdCd from the nmploynes Dornu on ths ragulur sstaoblishment

1 il

and uorklng in the. Telecom LnglnELrlng ‘Branch including .
those uorklng in thea ofﬁ1cewo?ntbe“EhlaF GeneraliMdnager, Telacom.
ClrElES/DlStrlCtS Jy using the ‘tcrm "other than™ at the cnd ’

. of the 4th unnumbersd para in. Col 12 which 1is repraducwd beln

- .for. ready refsrunca. - : ' , L ’

h "15% premotion thrsugh methltlUL examinaticn, the F”llUUlﬂO

*Group 'C' employeses in the Dapurcment whose scale of pay is

}assxthaﬁAthPt of Junior ToluCDm DF.lcers:shall bo cligible,

“.. -if such employacs ars : ' -
i. . borgte on tho Luuular uStabllSthﬂt uld working in
‘Tulecum Inginsering 8ranch ©f Department including
' thosg working in- the offlce of, the Chizf General |
- Managée, Tele L“ﬂmlnlc ation Circls/bDistricts cthsr
" ghan ~ 7 )

Sa TI."ClnSNl Sl \SSlSi.a_niSS, |_g]_.,,phgng Inspa'ct{:rs’
2 Exchong= Assistents and Wirsless Opsrators,

| N L . L aee 26/-
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iii,. bornté on the re gular astﬁbllshmpnt 2nd work

" Assistant DrAT;lECUm Tachnical ﬂ551§tant'or thu 1ik

' ! )
 not in ong particular position .. only. It is ther

ii. @orking in Tu_-uammunlcatlon Factory, ather

. : thu Civil Wing, undcr Talecom Clrcles :

pgrtiCLpnta in ths 15ﬁ QUDEQ..'-v ,

¢ T s awD P S i

- .' 2—’3 L

h. Plumh S/Senluary Inspaciars/cuns TVOnC

burn' on industrial BSt“bllShmuﬂt. .

Bccounts Claorks in thh-ﬂccounts ting - undﬂr
TGTL,JmmUPlC?LlJﬂ Circlesgs

ive _borna. on the ramulﬁ“ LStdbllShmEﬂt and work
yorks rlorks Grade-=I and II, work -Assistant
- DL;Ftsmun, Juniar Architects and LlGCurlCl:

24, Uhen thurb is’'a, catbqorlcal axclusion of tf
SLlDﬂgng tc & porticular class by using the term !
than® which s Lu1d nt From the above rule positiorn

no propriety or lugallL/ in Wllou;ng SUCh 1ncumbﬂnt

"ot
A K

\b“condly, by a HDElflCuthﬂ datu . 14.10.199
XIII) os stated in pare-2 thwroof, thz schedulc to

afurssaild Rules for 'entry’ in the Expkanation undj

of the falloﬁing 'Gnﬁfy' is girscted to be substitﬁ

"Le ngth ‘of SQPULFD in the cadre of Phons Ins

Auto. Exchangi SSLStanu/Tranum1551un Assist

”purnuor/ r~lf"‘c:urn Technical Assistent will 4

crlt:vlu for w_nalng tham For J70's’ tra nlnc.

25. This ﬂanﬂmunu szams to have bsen made cleg
. . e

. . : . Ll . : )
inglusion af TFAS within the resquirement of "Length
whigh prior ts ¢mendment did not exist. S

- 4

26. Theo "1-nhfh af krul 2" as eorlier prov1du
Explanatich ts tha prov

include le nnth of service’

on for 35 per cent quoth
in the cadre of TTA alon
cadres to bb a dfifmria for -sanding them for ITD tg
It b&coames bundantly clear from’ thls amendmant “thg
lcngth of .sarvice as provided in Clausc (a) under 3
quota to b 5 years of regular seru1ce and under Cl
to ba I years cf ropular service: shous that such- 1d
service h%s to be considared,even in case. of Telecgm
fissistants to be spnca “ucf thz :ntirs-peridd dur}
the incumbent was either. serving in the cadre of PH

or Auto Exchangc Assistant or Ulrelass’Dp rator or.

orcder for th# rezspandents te single out the TTAs:fg
upan 5 yzars’ tAH_ri*néu Dr‘ﬁ ycaré‘ experisnce in
nléne. It is sufficiont iF the 1ncumh°nt (TTH) nod
aggrs gnt: of B ye: rs 'XDGllchb spread Ivier othc

- statod carlicr

. e o e

-

t.u -

¢

ing'as'
the'

ing as
s -
ns in

other

, therg

h

[0

o

pector/

a the
‘H'

rly for

d 'in the
did not
aining.
t the

ausa (b)
ngth of

na which

cadrss

one cadrz

is

r Col-12
tad, hamaly;

gfore not

-

52555 gn

\

cf sgrvics

5 pzr cent

a8 .

y Inspuectors.

than -those.
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27 ' UE hﬁub, tharé?are,*no doubt in ﬁur mind-?i%stiy,
af” coursn Lh“t the applicants be eing 'TTAs ars not entitled o
partlclpatu 1n thz ”mpqululva sxamlnablun under 15 "y per.ﬁ
cant quoL"' Qut theore is .nov constralnc on their rlght to
paLLlclpatq_lﬂ the 35 d:: cent- quota and the length of servics
as. prescrlbad in, tﬁ‘ ame ndsd’ rulLs has to be corsidersd not
~COnFlnPd 6nly tc tha CeHrE of TTA but it would be a-sufficient
'compllancr with th” raguicemant Dr rules if such EXDErlancE
. is spread Dv:r th: diffarent cadrcs ellglble for, conaldcrstlon

uhdﬁr-aﬁfpér rent quota.

28. L In ans- of the casas 'in this batch of. BAs a derlaraulon
is 30ught as an alt*rnatlue rcmedy -that the CDﬂCaran rula

should Be declarzd as lllagal and woid in view of. the fact

that tha gligible candldaues unuld be.subjected to dlscrlmlnutDr/

treatment as ageinst the CandldatCS belonglng to PIs and alllLd

*

cadrss, in spite of® b"lnq 51mllarly situatsd officials,., We do.

ndt find any substaricshin this argument advenced by Mr.Srinivesan

'in'DA.rN@,143/99, When the legality of -a provision -is cha 1lengad

beFore the»Tribunal it 1is axpected of tha cgunsel not to glue

_such DrOUlSan a SllpSth traatmﬁnt Dy clalmlﬂg such, & rullcr ot

- an a rnaclue remady. There ha 5 to be @ substqntlue argument

@8 to hou the proyisions’of A;?lcles 14 and 16 of ths Cons titution

of Indla stand viola thd. If dlff&rcnt urEGtmcnt is: metad out

3

‘to different . classas Dl DPFlClals, dppendlng on th°1r BdUGmtlSHﬂl

-qualifications ‘and. lhnqth 'of SCrU;cE, it cannot be terwd as .

dlgcrlmlna51qn at all. The languags of. the rules as Far as

thepe tiyo essential r“wu1rements arc concernad is guite: sloguent

anﬁ‘;he same is,naﬁ{suaceptlble .to more than o 1nt=rpretotlen.

Thé,interpretatién as sought to be made by the requndcnts'or the -

provisions of the amended rules in questlan, no doubt, raisas'
in aupumihd a“qheSthn whethet -an¥ - prejudlce or dlSCrlmlnatan

is, un;ustly causesd to =2ny éfficidl or any class of officials

and wa’ are nat at cll oblivious tD the nec5581ty DF weeding out

thé scope of'any such prop031tlon, but thers 15 na material
on Te rord which eduld giva any: credﬂnce to thu same and no
case can at =1l ba ﬁcc@pted that the rule in’ quesulon is
viblativs of ths FuﬂébluUtan.I We may-add, Por relnfoercing tho

CCﬂClUSiun hrrlu_d at by us tnau if it uwas the lntuﬂtlﬂn af

uhE chhrnmcnu tL-QXClUdm TTAs -Prom consids raticn by ovarlocoking

their uxp;rlwncs in ths gadre of Phaone Inspectur/ﬂutm
Exchang;jﬂssistanu/!r;nomlsSLOn ASSlutdﬂt/UlrLlLSS Operator,

o

vee 29/-
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LY

hh~51 cadraes would have bacn

H

by the uurﬁ Mot oin hctuman and’ "1nd1u1dually" at

.the

gnd,

unctuated i

. . .The Duhjub an Hﬂryﬁna ngh Court in Shrl

but

DBQSOH to he lLEUJ'thqt

th manner  in uhlch it has-basn descr;bcd g i\

solleztivs experisnce of g
cadres-1is cuntwmelﬂfed and not- in only ons cadre, i
This is the only intzrprztation whigh could leglt

expediently ts attrl uted to ths rule in questlmn

coulg 51p=al to’ ﬁman OP Drdlnary prudence. »-fzf'

29. Say:ral rulings usre-c&t sd by the laarned

the rival psrties and iy clase scrutlny we find t
v1aus tzkan and'conclusions arrived at by as 1n t
are not lnCOHSlSEbﬂL ulth ar pzpugnant to the prl

, emerjlng rram the rUllﬂDS cited before us. !

Stﬂté

J0. The Suprcme Caurt~

in Nasiruddin V.

25 a struho
11 the Ellglbl“

ndlUldually.

ang which

coungel for
ﬂat the

Wis order
wciples

fransport.

Appellatg Tribunsl (1) hald that if thcre wera twh interpretotions

-af tha words in an Bck,’ the Court would adopt tha
Just, rrasonﬁmle and sunolbrc rathar than that wh
of thase +h1n; if ths inc“nucﬁieﬁce was an absurd

by rs aolng ﬂn one c-m nt in -its’ Drulnary senac,  Whe

though

read in a mannor in which' it Wezs capabla,

ordinary -sgnss,

thersz would net bs.any inconvenien

there wos . no Toazon

ordinary ngmmﬂblCuT m“qnlng '

’ ' ¥

D o~ () AIR 1976 sc 331

uhy afe- should.-not. rgad it accordlng to

-and ancthar v. Ths Unicn T2 rrltory of Chandlgarh a
-held. that fﬁﬂ function of the Court was:to find ou
- law was ana not uhat it should he and it was for L
‘and ths delegatcd leglslﬂtlun authorlty to maka thp
it was beyand the Jdrlsdlctl”n of the Cour: to cha
.aven slightly or BV 2 for the be tar by any pracesy

(R

ints =rprgtaticn

) ' ‘... . N v o- N '-
The Supreme. Court in Union of Indié and angthar v.

Daoki Nandan Aggarwal (30 held that it wa

not the
'thé Court ithﬂr s

enlarge  -ths scope .of
or the int cantion oF the lagislature when
Ths

tt "bSUmlng "that thsre Was a

proulslon WES plain and unambiguous.

furthor hﬂlful"_, ":'IOEJC‘,JC

omissicn in the unrﬁs usod hy the lcq1slaLurb; thu

’ .

the legis]
the langugas

Suprzme [

- which was
ich was nche
inconve sniznoe,
if

in

TE lt was

at an “:-7

nce. at u'll7

Ram Nz th

hd othars (2).
t what “ths

he laglslgLJre
and
1ga'the law

- lauw

g of

duty of
aticn

of: the

imately "and e
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could not ga to itsaid to correct or make up the deficiency.

Court had £o 4ur1de uhat ‘the law is and not what it éhculd be.

3. . There can bs-na two Dplnmans that the judicial -
autharlt1°5 ¢r quasi-.jucicial authorities cannot travsal
cut51db th_ 1imit aond scope of the rules uhmch have bean

LY

prescribed Fcr promction to a -higher cadr Dut sPfaort all

© (2} AIR 1875 P & H 138
(3) AIR 1992 SC 96

dlong hés besn tz2 11L=rprﬁt whathsar the udUuntdgC of 15% quota
could be made availabla 3 the applicants and uhﬁuher six y3ars
of socrvice was t: be Lakﬁn collectluelly for all the cadres

aor 1t was cunrlnc to tthoxp”rl“ncC gainsd by .the apgllcants

in their: present post of TTR only and in BXBrClSB af 1nturmron;nq
the sald prcu131ons wa havr also taken care to sse that thﬁ

' 1HCFrpr"Laulnn is cundurlve to the scope and meaning as uall

as the purpo=r Por uhlch the -rules WOTE mbde and amended for

the benefit t2 be Q¢UPH, on .one hand te thc de1c1als be longlnj
to uastlnn cadras ﬂnﬂ an the other hand, te the oPficials
beslonning o the nowly added cadres for keepmng pace with ths
adUunCQd fuuhnologv. The vieus exprassed by the, Principal B=znch
. of thﬂ Central Administrative Tribunal in OA.No. 1820/97 in its
order dated 9.1.1938 holding that to the axtent that this -
"minimum regyifemeni was not en?crcad in thse 1mpugned official
‘gommunication, the said dirsctive was-bad in lau -and theat TTAs
whe had come sut of tha uastlna cadrss could add their ex p1LlEﬂCu
.of the esarlier cadros to their exparl nce as TTAs both for
reckoning the miﬁ;mum CJﬂdltan of & ye=rs regular sgryvice ‘as i
wall as 'for lesngth af service. The Prlnclpal Bencﬁ alsc (v
held in para=9 of th;‘sald Judgment that.undst sub-clause'(b)
'ahy-TTA belonging to the four wdsting cadres could invs ka h s
SCTUlCu snd that tow, if he had comg out of the Flrst Four
categories of PIS/AEAS/UDS/TAQ. If thesc cadres had bzan
dcalared as uasn;ng cadras, the "Principal Bﬂnch held that a
seperate cadre 5f TTAs had amargad out of the same. They

had heen.. trainad ln]thn earuard. technology and therefors,
-anflicr betriahc' could not be lgncreﬁ Thsse views .
-BXDIQSSPC b/ th" srincipal- Bénch u1th regard to the leggth of
‘service fPor bec wming zligible to ‘appgar for ths scrsening £ast
'Pur pProms reion tﬁ the poet of JTO lg,ur nc scope for taking a
dl??evﬁnt viaw 1na‘ue hcuL no hESLtﬁtlﬂn to arrive at a '

.. 3o /-

-
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conclusion jthat an that graund 1153 ‘appor UWlLy dannot be. .
' dmnled to thP -pﬂ1lCuﬂtS Pcr appearing at the scizening test-

o uhlch is acﬁuruluJ %3 ha held mm-11thiﬂpfil,‘1999}, . R

32. © On onz hand unile gere’ is required to bs exprcisad by
the dupartm p L by osnsury that no lmpedlment 13 CPBQtEd in. the . L
upllfumunt of thes officials of tha uastlng cadreq could be ULUHD

up as Fast os p”SBlbl "an ths ;ther hand, all the applicants

befors uu.runnlng into- more than. 700 ‘in number. who are the 7

R

prodict of " the introductioh of tuo neu cadres in|ordsr t3

mect' the chanq1ng rﬂqu1remslt OF tcchnalngy are hot deprived of

ths auFul bencflts hnu 1nccntuues which attraCL =d tham tU
opt ‘Por ths cadr:s umurglng from the 1ntroduct10n of naw radrws.
- At the back of our mlnd thsc two Fa;tars havs alea contr%butad

to ths decision arrived, Jt in this. graup of 21 Eﬂa_ca\sring mopy
than 700 apjllcanbs. ' . ' :
33, . The lsarnod, Standing C;Qnéal‘Mr.Rajgsuara Rao fur tho

fesbcndents ?lsa raiSEd seueral‘cuhtsntibné that this Trlbunal
has no juwisdictian £1 issue a urit ocfimandamus and that the DAS 3
Piled oy . the poplicont$ ware time~barrsd.- He also assalluH thc

maintainebility of the 0As on- the groubd of mul.lfarlou3'naturaf

of the reli=fs cl:mmud by ths awpllchts. We d:-nat find any
primz facie casL'in t4zsz Db jections t*ksn by “the learngd

counsel Far‘th: r:ép*;ﬂants..,Houavsr, EUuﬂ if’ 1t is conceded .-
that prlmb Fogic caso ioas exist, it would not ae in -order

for us to refrain 1r“m nxamlnlng an merits thc‘réliefs glaimsa
in ths prqsent DAs "in which the Fatc of mors than 700 empioyeés'
is involyed. We Pirmly be 1ieve that the reliefls claimed nead ',

be édjudicét d cn mgrits rathar. than ‘lsaving thHem to be defeated

on mere’ ts Chﬂlcalltles. B e . o

'
- \ kl

4. Hence, the D.As. ara dlSpDSEd DF with $he Pellowing

1

dlrECtlUnu 1= ; ' ) S

+

(a). 'TH, app]*CWHLS who are. TTAs are not enpitled to be
gansids rfm'undur 15% gquota for promotipn to -tho post

N .
- Nl

of Junior nalncum ap Plcer (JTC),

; ’

e
T

(b) . HuueuuL; uhcy C"nnut be deniad thc chpprtunity for
such promotion undst 35% quota; ' ¥
(cj-.'; Th Length cf. servics qs-Far as the applicahfs Wiy

claim tq 5ﬁ T i fis are concernad,'shaulL not ba’csnfinsq'

-

ta. khz.puriod ﬂf service but in by'them.individually ,
catre of TTA, but their collectivs lsngth -of

u - N L

¥ l in the
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sopvimu in thé othor cadros, such as, Phens Inspectoer/
nuto Exchanr ﬂssistant/Transmissian Assistant/
Wirelzsss Operxck.r and cther cligibls cadres should
he hakan into ~cpsideroticn: and
(d) Mers entitlement te sppear ab. the sceeening tsst or
oyzn passing shrough the same sugcessfully shall mct
rectc an immediate right to promotion to
the post of 378. Availability af vacanciss in thse
promoticnsl post ang cther eligibility criteria
agcording o ths extant rulzs, shall detsrmine in

gach casc when actual promation coculd be grantod.

35. Sub ject tu tho cbove directicng, the epplicants Wwho
may be otherwise zligibls should be allousd to appear atb the
qualifying screcning t=st tc bs hald on 11th April, 1399.
36. Tha above 0.4S. are'accardingly digpossd of by

this common ardsr. NG cests.

5d/- X X
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